Letter No.- NGT-413 /81-7-2022

From,
Om Prakash,
Under Secretary,
Environment, Forest and Climate Change,
Government of Uttar Pradesh. '
To,
The Registrar,
Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi.

Environment, Forest and
Climate Change , Section-7 Lucknow : Dated : 28 October, 2022

Sub:- Action Taken Report on behalf of State of Uttar Pradesh in compliance
of the order dated 16-03-2022 passed by the Hon'ble National Green
Tribunal , New Delhi in Original Application No. 242/2021 (I.A. No.
61/2022) Satish Govind Versus President and Secretary, Windsor Park
Residents Welfare Association & Anr.

Sir, :

In compliance of order dated 16-03-2022 passed by the Hon'ble
National Green Tribunal, New Delhi in Original Application No. 242/2021
(LLA. No. 61/2022) Satish Govind Versus President and Secretary, Windsor
Park Residents Welfare Association & Anr, Action Taken Report on behalf of
~ State of Uttar Pradesh is being annexed herewith.

It is requested that the said report may be presented before the Hon'ble

Tribunal for kind consideration.
Your zncerely,

(Om Pra@sh)
Under Secretary.

Encl:- As above.



COMPLIANCE REPORT of JOINT COMMITTEE
| IN
ORIGINAL APPLICATION NO. 242/2021 /
(I.A. No. 61/2022)

IN THE MATTER OF:
Original Application No. 242/2021(I.A. No. 61/2022)

Satish Govind

Versus
President and Secretary,

Windsor Park Residents Welfare
Association & Anr.

1.0 BACKGROUND

The Hon'ble NGT in the above said matter vide order
dated16.03.2022 directed as follows:

“ ...5. We further find that the violations found in the present case
are not limited to the present housing complex nor to Ghaziabad but
other housing complexes in Ghaziabad and also in other cities in the
State which may call for a State wide policy and monitoring
mechanism toremedy the situation after discussion of the matter at
the level of State level authorities in UP in the light of mandate of

law and earlier directions of this Tribunal. There is need to monitor

Page 1of 8



operation of DG sets in Residential Societies and Commercial
complexes with reference to use being of “Type Approved (TA)”
category, cleaner fuel, acoustic control system with required stack
height and being compliant with Regulations on the subject. There is
also need for mechanism for creating awareness about need for

compliance and also for guidance for compliance.

6. Accordingly, we direct a joint Committee of Additional Chief
Secretary, Urban Development and Additional Chief Secretary,
Environment and Forest with any other stake holders including
. District Magistrates of the Districts where problem may be perceived
to be more serious to have an interaction on the subject to consider
the remedial measures for control of air and noise pollution caused
by the DG sets in the light of earlier order of this Tribunal dated
18.10.2021, quoted above within one month. The Additional Chief
Secretary, Environment and Forest will be the nodél agency for

convening the meeting and taking follow up action."
2.0 COMPLIANCE TO HON'BLE NGT DIRECTIONS

(a)In compliance to directions of Hon'ble National Green
Tribunal the Joint Committee comprising of Additional Chief
Secretary, Environment, Forest and Climate Change,
Additional Chief Secretary/Principal Secretary, Housing and
Urban Planning, Urban Development Department,

Government of Uttar Pradesh, Director, Electrical Safety,
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Uttar Pradesh, Representative of Central Pollution Control
Board, Member Secretary, Uttar Pradesh Pollution Control
Board, Representative of District Magistrate, Ghaziabad and
Lucknow, has been constituted vide Office Memorandum no.
NGT-207/81-07-2022 Dated 03-06-2022. Copy of the OM
dated 03-06-2022 is arnexed herewith and marked as

Annexure No.-1.

(b)The first meeting of Joint Committee was held on 04-07-2022
to deliberate upon the scope of work of the Committee as per
Hon'ble NGT order dated 16-03-2022 as under;

i. Enforcement of CPCB guidelines regarding Air and
Noise pollution from DG Sets across the State including
compliance of directions issued by Commission for Air
Quality Management in NCR and Adjoining Areas for
NCR districts of Uttar Pradesh.

ii. To review the need for State wide policy to remedy the
situation arising out of Air and Noise pollution due to
operation of DG Sets.

iii.  To discuss upon the Monitoring Mechanism for
monitoring of the operation of DG sets in Residential
Societies and Commercial complexes with reference to
use being of “Type Approved (TA)" category, cleaner
fuel, acoustic control system with required stack height
and being compliant with Regulations on the subject.

(c) The Committee opined that apprépriate regulétions are

already in existence for control of Air and Noise pollution
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due to operation of DG Sets, but implementation of these
regulations need to be further strengthened by appropriate
monitoring mechanism. The Committee resolved to seek the
opinion of the concerned Departments on record of.
discussions held in the meeting. The letter of the Government
to seek opinion of the concerned Departments on the
discussions held in the meeting of the Committee is enclosed

herewith and marked as Annexure No-2.

(d)The second meeting of the committee was held on14-09-2022.
In continuation to the proceedings of 1t meeting, and after
receiving comments of the concerned Departments on the
discussions of .1¢* Meeting of the Committee held on 04-07-
2022, the Joint Committee has finalised its recommendations
and submitted the same to the Government. The minutes of
the second meeting of Committee dated 14-09-2022 is

enclosed herewith and marked as Annexure No.-3.

(e) The Government of Uttar Pradesh, after duly considering the
report of the Committee has issued the Government Order
from the level of The Chief Secretary, Government of Uttar
Pradesh for regulating the operation of DG Sets throughout the
State. A detailed Government order regarding formulation of
monitoring ahdl strengthening of enforcement mechanism for
regulation of-Air and Noise pollution from DG sets in the State

along with clearly defined responsibilities has been issued vide

G. O. No. NGT-341/81-7-2022 dated 26-09-2022 and have been
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circulated to all District Magistrates, Commissioners and to the
Additional Chief Secretaries/Principal Secretaries of the
“concerned departments for compliance. The copy of the G. O.

Dated 26-09-2022 is enclosed herewith as Annexure No.-4.

(f) That the salient features of the G. O. Dated 26-09-2022 are
briefed below-

i. In order to ensure effective compliance of the prevailing
rules/guidelines/instructions, for enforcement at the
district level, separate 02 Task Forces have been
constituted in each districts for industrial and
residential /commercial areas separately as giveh below:-

A. Task Force for Industrial Sectors:-

Officer nominated by the District Magistrate not | Chairperson

below the rank of the Deputy Collector

General Manager, District Industries Centre or | Member

Representative nominated by him

Representative nominated by the Chief | Member
Executive Officer of the industrial area viz.
Noida/Greater Noida/Yamuna Expressway
Authority/GIDA/SIDA/BIDA/ UPSIDA etc.

Representative  nominated by  Director, | Member

Directorate of Electrical Safety, U.P.

Executive Engineer, Electricity Distribution | Member

Division or Representative nominated by him

Regional Officer, U.P. Pollution Control Board | Member
or Representative nominated by him
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B. Task Force for Commercial Prdjectsl Residential

Areas:-

Officer nominated by the District Magistrate not

below the rank of the Deputy Collector

Chairperson

or Representative nominated by him

Representative nominated by the Vice |Member
President/Chief Executive Officer,
Development/Industrial Development Authority
Representative  nominated by Municipal | Member
Commissioner/Executive Officer of ULB

Representative  nominated by  Director, | Member
Directorate of Electrical Safety, U.P.

Executive Engineer, Electricity Distribution | Member
Division or representative nominated by him

Regional Officer, U.P. Pollution Control Board | Member

Functions and Responsibilities of Task Forces :-

» District wise inventory of DG sets will be prepared by the

designated representative of Directorate of Electrical

Safety and random verification will be done by the Task

Force for the sample based upon this inventory.

* Enforcement action will be taken to ensure compliance of

all prevailing Rules/Acts, Guidelines and

instructions

related to DG sets by conducting random checking of DG

sets located under its jurisdiction from time to time.

- o Secretarial work related to task force meeting / inspection

!/ survey and enforcement shall be carried out by the
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nominated member of the Directorate of Electricity Safety
in the Committee.

ii. No Objection Certificates are issued by the Electrical Safety
Directorate for the operation of DG sets across the State,
hence, the Electrical Safety Directorate shall prepare
district wise inventory of DG sets of different electrical
load categories and make them available to the inter-
departmental task force for enforcement. Further, before
issuing No Objection Certificate to any unit/entity for
installation DG Sets, Electrical Safety Directorate shall also
ensure that CTE/CTO from Uttar Pradesh Pollution
Control Board has been obtained and the necessary
arrangements will be made for this purpose in the Single
Window Nivesh Mitra Portal also.

iii. Development Authorities/Industrial Development
Authorities shall ensure necessary amendments in by-laws
regarding earmarking of suitable place for installation of
DG sets in building map. For this purposes Uttar Pradesh
Pollution Control Board shall provide standards regarding
DG Sets with respect to distance from building, Capacity,
Stack Height, standards of emission and noise etc. to
Housing and Urban Planning Department.

iv. Monitoring may be done through the already constituted
Three Tier Monitoring Mechanism established in the State
vide Environment, Forest and Climate Change Section-7,

Government of Uttar Pradesh's Office Memorandum No.
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13/2019/NGT- 260/55-Parya-2-2019-44 (Writ)/2016 dated
14th June, 2019. As per the fnonitoring mechanism the
action taken by the task forces will be monitored every
month by the District Environment Committee constituted
under the Chairmanéhip of the District Magistrate/and the
monthly review conducted under the Chairmanship of
Divisional Commissioner. At the State Lével, it shall be
monitored by Air Quality Monitoring Committee (AQMC).
Department of Environment, Forest and Climate Change
shall submit monitoring report to Chief Secretary from
time to time for review and necessary directions.

v. District Magistrates have also been directed to conduct
comprehensive awareness programme for ensuring
compliance of emission standards and

guidelines/directions regarding retrofitting of DG Sets.
The above compliance report is being submitted for kind

(B

(Om Prakash)
Under Secretary

perusal and consideration.
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6. Accordingly, we direct a joint Committee of Additional Chief Secretary, Urban
Development and Additional Chief Secretary, Environment and Forest with any other stake
holders including District Magistrates of the Districts where problem may be perceived to be
more serious to have an interaction Qn' the subject to consider the remedial measures for
control of air and noise pollution ca(i‘s‘ed by the DG sets in the light of earlier order of this
Tribunal dated 18.10.2021, quoted above within one month. The Additional Chief Secretary,

Environment and 21 Forest will be the nodal agency for convening the meeting and taking
follow up action. '

7. Action taken report may be filed within two months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the form
of Image PDF.

List for further consideration on 13.07.2022.
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" 6. Accordingly, we direct a joint Committee of Additional Chief
Secretary, Urban Development and Additional Chief Secretary, Environment
and Forest with any other stake holders including District Magistrates of the
Districts where probiem' may be perceived to be more serious to have an
interaction on the subject to consider the remedial measures for control of air
and noise pollution caused by the DG sets in the light of earlier order of this
Tribunal dated 18.10.2021, quoted above within one month. The Additional
Chief Secretary, Environment and Forest will be the nodal agency for-
convening the meeting and taking follow up action.”
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5. WM Graded Response Action Plan (GRAP), dated 05.08.2022 & feraraa 2 U
QU R BT TET AT FEI-120017/27/GRAP/2021/CAQM/8949-8965, fRAE 06.00,
2022 g7 far A B "o T B Frdw wwem—ss, RFG oso22022 F R &4 A
e B W Sad 99 @ woed /U § w9y § frge w1 ¥ e
TAR Graded Response Action Plan (GRAP) Period fore Sioufio ded & Waem W ufdewe
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...... 5. We further find that the violations found in the present case are not limited to
-the present housing complex nor to Ghaziabad but other housing complexes in.Ghaziabad
and alsc in other cities in the State which may cali for a State wide policy and-monitoring
mechanism to remedy the situation after discussion of the matter at the level of State level
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authorites in UP in the light of mandate of Ilaw  and
earlier directions of this Tribunal. There is need to monitor operation of DG sets in
Residential Societies and Commercial complexes with reference to use being of "Type
Approved (TA)" category, cleaner fuel, acoustic control system with required stack height
and being compliant with Regulations on the subject. There is also need for mechanism for
creating awareness about need for compliance and alse for guidance for
compliance. :

Il

6. Accordingly, we direct a joint Committee of Additional Chief Secretary, Urban
Development and Additional Chief Secretary, Environment and Forest with any other stake
holders including District Magistrates of the Districts where problem may be perceived to -
be more serious to have an interaction on the subject to consider the remedial measures
for control of air and noise pollution caused by the DG sets in the light of earlier order of
this Tribunal dated 18.10.2021, quoted above within one month. The Additional Chief
Secretary, Environment and 21 Forest will be the nodal agency for convening the meeting
and taking follow up action.

7. Action taken report may be filed within two months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the

form of image PDF."
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